- 4 ~ -
T = meam I ir e mie cime o Geae, T s
; = - - P S S = . <
T e e ST T e e S -
. .

.
i
-

— sru—r

.. SRRV VI CENTRAL. ADMJI\IISTRATIVE TRIBUNAL |
o . ¢ ' L

. 2 BANGA.LORE BENCH
P S -

-

Second'Floor, '
Commercial Complex,
Ihdlranagar ' v
BANGALORE- 560 038. "

L o _ Da‘ted 1GSEP1994
APPLICATION NO: 738 of 1994'
{
APPLICANTS :~ ‘Sri.B. Ashoka
1
v/s.

i

RESPQ\’DENT““Sn K.M. Anees-Ul-Haq.Derctor,Doordarshan Kendra,
‘ Baﬁgalore and three Others.

Te -

Mo

- .G.S.Nagini, Advocate, | - .
‘ gisia-A, Upgfasrs.

First Main Road,

S:shadnpuram,blehru Nagar,

Bangalore—560 020.

+Sh nthappa .
' iﬁélGCengral Govt.Stng.Counsel,
ngh Court Bldg,Bangalore—l.

3. The Director,
rdarshan Kendra,
g?g JNagar,Bangalore-560 | 006,

Suhject s~ l"'oJ,w:ndJng Nt -copiag of the Order-
Central Administrative

| =X X
Please fing enclosed herewi
STAY ORDER/INTERIM ORDER/ passed. by thi

mentioned application{s’) on _06-09-94,
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Passed by the
Tribunal sBangalara,

th a copy of tha CBDER/
is. Tribunal in the aboxe




o . CENTRAL ADMINISTRATIVE TRIBUNAL
| ' BANGALORE BENCH: .~ :BANGALORE
' ORIGINAL APPLICATION NO.738/94.
TUESDAY, THE SIXTH DAY OF SEPTEMBER, 1994
; ‘snaxéa N. VUJJANARADHYA |  ....MEMBER (3)
SHRI T.V.RAMANAN, 7 L...MEMBER (A)
'B .Ashoka,
'S/01Shri A.R.Bagavaiah,
aged 31 .years, :
- Helper, Doordarshan Kendra,
J.C,Nagar, 4 4 E
o e e Bangalore-ssﬂ 006. : eeoshpplicant
Advocate by Ms, G,S.Nagini,
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3. satishy,

t
Versus

1+ : Shri K.M.Anees-Ul-Haq,
;Director,
| Doordarshan Kendra,
' J.C.Nagar,
Bangalore-560 006
2, Director, -
‘ Doordarshan Kendra,

Bangalore-s R

A oy
4 B }_fphaig’*ﬁ.wqﬁ

' “Floor&ﬂanager T
' Doordarshan ‘Kendra,
+ J.CoNagar,
* Bangalore-560 006,

4, Hanumantha,
floor Managery, .

», ' Doordarshan Kendra, i!-

3 c Nagar,

At "

et

'..0.2/-

Advocaténbvahri G.Shantgppa, C.G.5.C. for R1 & R2Z,

‘.Bangalore-SGO 006, ...Reépondents



QORODER
ShrirT;V.Ramanan.,‘ﬂembar (R)

We have heard the learned counsel for the
applicant and the learned standing .counsel appearing

for the respondents.

2. - We find that the abplicant has not exhausted all
the remedies avajilable to»him before approacﬁiﬁg_thia
Tribunal with this-application. We are of the viesuw that
the various issusg raised by the applicant should be .
placed by him before ths authority concerned i.e. Res-
pondent No,2, so that the latter could consider the same.

D om e . The applicant may, t herefore, file a representation to |
Respondent No,2 within a period of 15 days from the date
of this order and if he makes any such representation,

-Respondenf No.2 shall dispose of the same within a pariéd

| of one month from the date of receipt of the represen-
tation by means of a speaking order. Libérty_is, however,

given to the applicant to approach this Tribunal in the

evént of his remaining aggrieved despite the order to be

e

“E T passed by Respondant No.2 on his representationd—"‘ R
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